2899

[Shrimati Shakuntala Paranjpye.] Chairman
of—I may be wrong in the heading of it—the
Indian Institute of Medical Sciences. I
believe. I think it should not be the case, it
should be a scientist . . . 1 P.M.

THi, VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You may continue after lunch.

SHRIMATI SHAKUNTALA PARANJPYE :
No, no. Iam finishing in a minute.

I stress this point that the Minister should
not be the head of any institution. There]
should be a reorganisation of this institution.
The Resolution only asks for the appointment|
of a Committee. I think it is very necessary in
view of the indictments tbat have been made,
the charges that have been levelled and, the
allegations that have been made about it. I
support the Resolution. Something needs to be]
done and a Commission or a Committee]
should be appointed.

Thank you.

THE VICE-CHAIRMAN (SHRI M. P.
BHARCAVA) : The House stands adjourned till
2,30 p.M.

The House then adjourned for
lunch at one minute past one of the
clock.

The House reassembled after Iunch at half
past two of the clock, THE VICE-CHAIRMAN
(SHRI M. P. BHARGAVA) in the Chair.

STATEMENT BY MINISTER RE DIS-
TURBANCES IN CONNECTION WITH
BENGAL BUNDH

THE MINISTER oF HOME AFFAIRS (SHRI
GULZARILAL NANDA) : Sir, with deep feeling of
pain and sense of distress which, I am sure, are
shared by the whole House, I have to say that
a series of regrettable incidents of lawlessness
and violence leading to police firing at several
places and calling of troops in aid of civil
authority have marked tfie observance of
Bengal Bundh yesterday. This was organised
by the United Leftist Front to protest against
the Government's food policy and in support
of their demand for a judicial inquiry into the
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lecent police firing at Basirhat on the 16th
February. Government's efforts to ensure
supplies of foodgrains to scarcity areas and
especially the policy of the West Bengal
Government in regard to arranging for dis-
tribution through an effective system of
procurement and modified and statutory
rationing have been repeatedly explained here
and by the Chief Minister in the State
Assembly. Those who were responsible for the
Bengal Bundh must have been well aware of
the possibility of the situation going out of
their control despite their professed aim of
keeping it peaceful, and of its resulting in loss
of lives and destruction to public property.
That was why some of us here had earlier
appealed to those parties to desist from
carrying out their programme, particularly so
soon after similar disturbances in Nadia and
other places in the State. They did not pay any
heed to this warning, and what we all feared
would happen has happened.

The incidents were especially severe in the
Hooghly district where at Rishra, Kon-nagar
and Hind Motors Railway Stations violent mobs
set fire to trains and railway overbridges, station
cabins, goods sheds and booking offices,
besides removing fishplates and damaging
signalling gear. At Khardah in the 24-Parganas
district and at Asansol in Burdwan district
also, similar acts of arson, vandalism and
violence were committed. At the latter place,
the main targote of attack were the office of the
Divisional Superintendent of the  Railways,
the Post Office, the INTUC Office and the
Government ~ Khadi  store. Train
communications were disrupted and most of the
scheduled nights had to be cancelled. = The
police had to open fire to disperse violent
mobs at Hind Motors Station, Rishra,
Konnagar, Khardah and Asansol and
according to available reports, twelve persons
are reported to have been killed. A sub-
inspector of police was done to death by a mob
at Konnagar and assistant sub-inspector of
police died of injuries inflicted by a mob at
Hind Motors.  Units of the Army had to be
called out by the State authorities to give
support to police forces in maintaining law and
order at many of these places. The situation in
Calcutta  deteriorated towards the evening
along the now familiar pattern of attacking
police parties, cutting off electricity and setting
fire to vehicles. Despite all this, I understand
that the Left-
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CPI has given a call to continue the agitation
today.

Sir, it is with the deepest digress that J am
making this statement to the House. Precious
lives have been lost, causing intense suffering
to a number of families. We express our most
heart-felt sympathies for those bereaved.
Valuable property belonging to the people of
India has been destroyed. The feeling of
sorrow is heightened by the awareness of the
complete futility of it all, the total lack of
purpose and responsibility behind it, knowing
from past experience tbat it is not as easy to
prevent occurrences of violence and wanton
destruction as it is to incite sections of people
against the rule of law. It is really unfortunate
that the public life in our country is getting
vitiated by the attitude and activities of certain
groups who are yet to realise that the problems
of improvement of the conditions of life of the
common man-serious enough as they are—
cannot be solved by taking recourse to
violence, disorder and interference with the
normal life of the citizens.

SHRI D. L. SEN GUPTA (West Bengal) : It
is really regretted tliat national essets have
been destroyed. No sane man would support
it, nor do any of us here. We ate equally keen
to have the Government restore the state of
normalcy there. But how to do that ? That is
the problem. So far as the West Bengal leaders
are concerned, they have made it clear times
without number that their demands are of a
very minor character : (1) judicial enquiry into
the incidents where human lives are lost; (2)
the release of the persons arrested in
connection with the food movement, not the
release of those who were arrested in other
connections; (3) sitting with the Opposition
Members and normalising the proceedings of
the Assembly and then, the food and kerosene
scarcity must be removed. Now. these have
not happened. So far as the judicial enquiry is
concerned, it has stood on a point of test.
Government said, no, it will not be done. This
can be done at once to create a climate of
peace. And for that, I request the Prime
Minister here and the hon. Home Minister, to
advise the State Government of West Bengal
to do it at once, to release those who were
arrested in  connection with the food
movement and to withdraw the warrants
against those who are under-
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ground. If you can talk with the underground
Nagas for enforcing peace, for creating a
climate of peace, for coming U> an
understanding with them, why not the warrants
against these underground leaders in West
Bengal be withdrawn at once ? We all cherish
the noble ideal of democracy. Democracy is
important. But that democratic institution,
Assembly or Council, has been completely
deadlocked. There ia complete deadlock. The
entire Opposition has walked out during an
important session like the Budget Session.
During this Budget Session if the Opposition
walks out, why do they do so ? About 40
Members have been suspended.
(Interruptions) It is because the Chief Minister
refused to sit with the Opposition. That is the
point There . . . (Interruptions) Please hear me.

THE VICE-CHAIRMAN (SHRI
BHAKGAVA) :  Order, order, please.

M. P.

SHRI D. L. SEN GUPTA : Let him try to
hear me. I know the problem. I am here
stretching my hand of co-operation, if my co-
operation means anything. So, I can tell you.
from the food scarcity the problem started.
And the Chief Minister at that time assured the
Opposition that he would sit with them. In
Nadia and Bastr-hat, the opposition was begun
by whom 7 Nobody knows. The Cbie(
Minister announced that he was going to sit
with the Opposition. That was the situation.
And the Opposition in the Assembly started
obstructionist tactics on the point that the
Chief Minister must sit with them. And
because there were obstructionist tactics from
the Opposition, one after another, everybody
was suspended. That is the history. I am not
here making a political speech, I am stating
the facts. I want that nobody should disturb
me but they should try to appreciate what is
the position of West Bengal people. You have
an immense problem in food scarcity. You
cannot solve it. It is a problem which we all
share. Is it the time to have this hack-ground
that we shall start shooting, put people under
arrest and thereby create a condition of terror
and normalise things ? That is impossible.

Now, people say that the Opposition has
incited. The Opposition has not incited. Take
it from me. The Opposition knows
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[Shri D. L. Sen Gupta.] il as much as the
Government knows that when there is
violence, there is no strength in the movement,
that is the weakness of the movement. And by
inciting to violence, no political leader can
score his point. But still, violence took place.
Even when the Congress was functioning
under the leadership of Mahatma Gandhi, after
the 1942 itrrests there was violence because
people got frustrated that this is a Government
which is unsympathetic, that this is a Gov-
ernment which is a stumbling—block to our
expectations. If that is the attitude taken by the
people, then violence takes its birth, then
sabotage takes its birth. Then there is arson,
looting. So, it is not a question of anybody
giving a sermon or anybody preaching it or
anybody inciting. But these things being there,
it is high time that the Government rose in
stature, not with police, not with guns or
anything, but with a sympathetic attitude. That
will create a climate of goodwill and restore
harmony.

Now, I am to tell this House and the
Government that the Opposition's support can
be had if these conditions can be met. Food
problem cannot be solved, I know. But you
can solve other problems. You can start a
judicial enquiry. You can normalise the
Assembly proceedings. You can release those
who are arrested. You can start speaking with
the Opposition.

EE VICE-CHAIRMAN (SHRI M. P.
BIIARG.VVA) : Mr. Sen Gupta, you are re-
peating the whole thing now.

SHRI D. L. SEN GUPTA : My question is
this : [ have heard today that the hon'ble Home
Minister and the Food Minister are going to
West Bengal just to study the situation on the
spot and to help normalise tlie situation. May |
know, Sir, from the Home Minister and the
Prime Minister here whether they are prepared
to do what the leaders of West Bengal have
asked for and which is not beyond their
control, that is, give food and kerosene? That
is all I want to know.
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sft ME wogfe : a9 ds oEd, aw
giad 1
THE VICE-CHAIRMAN (SR M. P.

BHARGAVA) : You will have your chance. Do not
get excited.

SHRI AWADHESHWAR PRASAD SINHA :
I am not excited.

it oy qogfe o ae 2fad, ow
W q ATTRD FAAC AEATE, T GAA
w4t & A foar oA & wET ad
BT AIT 357 £ [ 7w 7@l amiwd
qifaarizdr SEfee @ a7 780 99
wAT ar Fedt wel & fag o e wE
TifeT 4 F3T AT A7 THR A
W A ATIE] T qaie @A afET
THE VICE-CHAIRMAN (SHRI M. P.
BmARGAVA) : Will you please keep to the point
and seek whatever clarification you have to seek

on the Home Minister's statemen!. Please do not
go into extraneous things.

SHRI G. MURAHARI: 1 will seek all the
clarifications but I will also like Congress
Members to have some patience to listen to what

1T TR FEATE HWT
FEAmA %o afefeafa F 17 ¥ 58 ¥aw
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Alwrara w1 aideafawz g fmama 7
AT Aie G0 T, qgl ¥ Weq Well, F! qgH
T, HeE AGEILHI AT H [AE oF
wede wrar g fa gaw A1 ag7 &1 et
FIAHA F (A7 AT F1 HIAT G371 AT
#§ ag waar g g 4 g & ame

I say.

connection with Bengal Bundh
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oft wrg qrglt 9w wwa o
#7 oal  afvfeafy @1 dar #60)

THE VICE-CHAIRMAN (SHRI M. V
BHARGAVA) : Now listen quietly. You hav
had your say.



2907  Statement by Minister

oft sl war fag o 5gd 9
f& qa el @ A A AT
¥ qzac & @ e g, € gWA F1
AAT §, FAGT T WA g, TG A
A WA ATE | AR J o
nge & T 9T o JiI famr m,
FATS TAME( T4, TG /O Ay 1 0§
At qr Tl 78 wweE T aarar W
mar? isfe=isramwi W, . .

oft flo YN0 G : A FHAT
qInET |

oft smawre wanw fag: 1 T
AT AT AT TET TAME SE )

st ME $IR A SATIT BRI
FATAIHRT W Fleama v ar. . .

ot sradvae wene fag : madae W
@l & 94T R, FAW F A TS
T w1 ATAEE ATar g . .

oft e gl : OF ar Sdw FT §
AT gwag FT T
THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA) : Let him have his say. You have
had your say.
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o i gt 77 57 A9 & 3o
) SHRI M. N. GOVINDAN NAIR (Kerala) :

Sir, nobody is happy about the loss of life or
the loss of property that has taken place in
Bengal. I do not want to blame the West
Bengal Government rion* for what has
happened. I want an explanation from the
Central Government, from the Prime Minister
and the Home Minister about the happenings
there, and I hold them also responsible for
these developments. In the first place, when
there was food shortage and there was
agitation, what wa* the attitude of the Central
Government to (his agitation ' The Food
Minister, on the floor of this House, said that
it was because
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professional agitators ia Calcutta were un-
employed ihey were creating trouble there.
That was ihe approach, and that is responsible
for this kind of development Secondly, when a
normal demand was raised by the people in
West Bengal, about an enquiry about Police
firing what was the attitude of both the Central
Government and the West Bengal Government
? A school boy was killed and an enquiry was
demanded. There also the Central Government
was not ignorant about these developments.
They did not advice the West Bengal Gov-
ernment to take proper action. So my
contention is that the development yesterday
was not a sudden one and there was ample
time for the centre to intervene. Mr. Nanda
was pointing his finger against the Opposition
parties. He was telling that the Opposition
parties did not co-operate ia withdrawing this
struggle. Now I ask : Did they want, did the
Centre want the co-operation of the
Opposition parties? Then why did they arrest
everybody with any political influence in that
State and place the entire State under the
control of the military ? Is that the way in
which you want the cooperation of the
Opposition parties? And what was the attitude
taken by the Central Government when this
question of the use of the military was raised
here ? He quoted some part of the Constitution
wherein he said it was mentioned tbat when
something suddenly flares up a District
Magistrate can call in the military. Do you
mean to say that any District Magistrate,
without the permission of the Centre, can
utilise the military whenever he wants? It has
not hapened like that till now. Then why is it ?
I know. I come from an erstwhile native State
where we had a military belonging to that
State. And the first thing you did after the
merger of that Slate was to take control of the
military. And now how can you say that the
State can ut'lbe the military force as they like
V ». canuot understand this. And not only that.
Was it tbat suddenly something flared up and
they had to call in the military force? It was in
the papers. The matter was discussed in this
House. You had ample time to intervene. So it
was with your knowledge, and you permitted
the military to take over the affairs there and
you wanted things fo develop like this. And
we understand the politics behind this move*
Now you could not resist the demand to
withdraw the D.LLR., because every section
of opinion,
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lawyers, Supreme Court Judges, everybody
has come out against it. But Nandaji and his
Chief Ministers do not want to withdraw it,
and they want deliberately to create a situation
in the country so that they can take shelter
behind it. That is the reason why you wanted
things to develop like this in Bengal.
(Interruptions.) Otherwise you would have
acted in a different way. If you had made a
different approach, if you wanted the co-
operation of the Opposition Members, if you
wanted a peaceful situation there, you would
have acted differently. Bui you, Mr. Nanda
and you, Mr. Hathi— such a nice man—you
also join him

SHRI G. MUR\HARI: Corruption.

SHRI M. N. GOVINDAN NAIR : And all
the Chief Ministers combined to sabotage the
move for lifting the emergency. But if you
have to restore peace in Bengal, if you want
the democratic set-up to be run properly, the
first thing you have to do is to change your
attitude to the Opposition Members, release
them, discuss matters with them. The Prime
Minister called yesterday or day before, a
meeting of Opposition Members from West
Bengal. It was decided that the Opposition
Party Leaders and the Food Minister would go
to Calcutta. What happened ? Where is your
Food Minister? Why did he not go? Mr.
Bhupesh Gupta, taking everything seriously,
well, left for Bengal and your Food Minister
cancelled his trip. That is what happened.

SHRI ARJUN ARORA (Uttar Pradesh) :
Mr. Bhupesh Gupta perhaps left to give you
an opportunity to act on his behalf here.

SHRI M. N. GOVINDAN NAIR: Please do
not talk in that manner. I did not expect that
kind of observations from a man like Mr.
Arjun Arora.

Now you are faced with a serious sitoa-tion,
and a certain approach is necessary from the
Government. But that is not forthcoming—
tliat is my complaint. So, if you want to ease
the situation, I want a clarification from the
Government, whether they are going to
release all those political leaders, have a
discussion with them and find out a way of
tiding over the present situation. Will you
institute an inquiry where shootings have
taken place ? If you are going to take such
steps, the situation wiH improve. But if it is
your intention to
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[Shri M. N. Govindan Nair.] create a
situation not only in West Bengal but in other
parts of the country so that you and the Chief
Ministers, with the umpteen powers that they
have under the D.I.R., can rule over this
country, well, I am afraid that is going to
change the course of events in this country in
a different way which perhaps you are not
expecting.

SHRIM. GOVINDA REDDY (Mysore) :
Mr. Vice-Chairman, Sir, the hon. Members on
the Opposition, who have spoken, said, and
they assured the House tliat none of the
opposition had any responsibility for the most
deplorable incidents that have taken place in
West Bengal. They say that diere is no
incitement at all. Now if we take them at their
word, it means that it is hooliganism that is
prevailing there. (Imei ruptions.) And if that is
so, let there not be hooliganism.

SHRI M. N. GOVINDAN NAIR: Mr. Vice-
Chairman, I contest that statement and

THE VICE-CHAIRMAN (SHW M. P.
BH\RG\V\) . Mr. Govindan Nair, hear quietly
the other side now; you have had your say.

SHRI M. GOVINDA REDDY: Now, Mr.
Vice-Chairman, if the position is that none of
the political parties has any responsibility in
The matter, if there has been no incitement and
yet if hooliganism has gone to the extent of
committing these atrocities, then the
Opposition must agree with everybody that it
must be put down, and I do not understand
why there should be so much thunder here in
the House when the Government takes steps,
when The Government of West Bengal takes
steps to put it down.

SHRI G. MURAHARI : Because human life
in this country is not valuable.

SHRI M. GOVINDA REDDY: Well,
human lives have to be saved. Their
property and public property have to be
saved. Human decencies have to be

saved.

SHrRi G. MURAHARI: Property is more
important than human lives. (Interruptions.)
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SHW M. GOVINDA REDDY : Butl

can understand this. Whatever their part, all
that they can say from the Opposition today is
that the cause of these incidents is the shortage
of food and shortage of kerosene.
(Interruptions.) Well, they know fully well, if
they are honest enough to admit, that the
Government is doing their best to solve the
food situation. Now the food shortage is not
only peculiar to West Bengal; it is a thing
which is prevalent in the whole country, and
the Government are doing their best to ease
the situation, and as responsible citizens, as
responsible political parties, who have given
word, who have taken an oath under the
Constitution, it is their duty to give the fullest
co-operation to the Government to retrieve the
situation, and not to raise thunder like this, and
not to criticise the Government when it takes
firm steps to put down hooliganism. If at all
the Govem-ment errs, Mr. Vice-Chairman, it
errs on the side of leniency; you know, I
know, Members on this side know that, if the
Government errs at all, it errs on the side of
leniency; our blame, our criticism against our
Government is that it is not very firm. We
want the Government to be firm. We want the
Government to put down these riots at any
cost. Otherwise, what Mr. Murahari was
saying in the House this morning, that this
thing will spread to the whole country, will
come true. So I would earnestly appeal to the
Government (Interruptions.) to spare no effort
to put down the hooliganism. (Interruptions.)

PrOF.M. B. LAL (Uttar Pradesh) :
Mr. Vice-Chairman, Sir, whenever there is an
unnatural death, an inquest is held. Even when
there is a suspicion of unnatural death, a post-
mortem examination of the body is held. And
here there has been the death of seventeen
persons in unnatural circumstances.

And there is need for a judicial inquiry. I do
not know whether the Government has lost
confidence in its judicial officers to such an
extent that they could not be trusted with an
impartial inquiry.

Many charges are made against certain
Opposition parties. If a judicial inquiry is
held, it may a]so be entrusted with the task of
finding out whether the allegations are
correct or not. I feel that if the
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judicial inquiry is entrusted to a person or
persons who command the general confidence
of the people, and if after an inquiry this
judicial committee feels that firing was
justified and that behind the incidents were
certain political parties, then that judgement
would carry weight with the people. Unless

such a judicial inquiry is held, only
Government's assertion that there are
Opposition parties behind the incidents,

would not carry weight with the people. That
would not have the desired effect. Their mere
assertions would not have the desired impact
on the people concerned. Therefore, I do
maintain that a judicial inquiry should be
held.

Sir, I repeatedly pointed out that the Army
could not be used without the consent of the
Central Government except in extreme
unforeseen emergencies. But yesterday we
read in the papers that the Army was alerted
by the Chief Minister. So he had foreseen the
possibility of the use of the Army. I would
like fo have from the Home Minister a
categorical answer whether the Central
Government had authorised the State
Government tc use the Army in case of
necessity and  whether the  Central
Government had ascertained that the situation
h;td so developed that the State Government
should be allowed to make use of the Military.

Sir. much has been said against the pro-
claimed emergency. Whether we stand for or
against the promulgation of emergency, it
exists and under it the Central Government
has the authority and power to issue directives
to the State Governments if and when
necessary. Therefore today the Central
Government has full authority to direct the
Bengal Government to behave ii a manner that
may be conducive to the promotion of the
welfare of the people and peace of the people,
for promoting people's faith in democracy. |
do not think that the Government intend to use
the emergency only for tlie purpose of
keeping people in the jail without any trial,
without giving them an opportunity to be
heard even by a judicial officer as is required
under the Preventive Detention Act. If this is
the only use that the Government is making of
the emergency, then [ feel that the
Government is not discharging its duties
allowed to the Central Government under the
clause which empowered the Central
Government to pro-
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mulgate the emergency. 1 should therefore
like to know, Mr, Vice-Chairman, whether
any responsible Minister of the Central
Government is going to Bengal to make the
necessary investigations into the affair and
even issue directives to the Government of
Bengal if necessary. I again beg to submit,
Mr. Vice-Chairman, that the purpose would
not be served if only some government
officials and the Chief Minister have
consultations.  Tbe  situation  demands
consultations from aH sections of society,
including the Opposition. In history, yoti will
find many instances where even imperialist
powers were forced to consult persons who
had been put in jail, in order to deal with a
particular situation. Indeed, I remember when
there was a famine in Bihar, that great leader
of Bihar, Dr. Rajendra Prasad, was released
from jail because he was thought by the
authorities to be the fittest person to handle

the situation.

AN HoN. MEMBER: You mean the
earthquake.

PROF. M. B. LAL : Yes, [ am sorry, I mean
the etirthquake in Bihar. That is *what I was
referring to. Therefore, T. would like to know
from the Government whether the Central
Government contemplates to send to Bengal a
responsible person to have an on the spot
study of the situation, to consult all sections
of the people and to find out how the situation
can be eased.

Sir, the matter does not concern the State
Government alone and I say this tor iwo
reasons. Firstly, yesterday property in charge
of the Central Government was affected. Not
only police thanas which belonged to the
State Government were affected, but railway
stations were also affected. Wagons were
buret. All this public property is under the
control of tbe Central Government. If this
situation continues to prevail then it will have
an adverse effect not only in Bengal but in the
whole of the country. Therefore, tne matter
needs to be investigated more carefully and
immediate action needs to bo taken by the
Central Government.

Sir, r would like to know from tbe Central
Government whether it feels tfiat something
should be done to see that the Bengal
Legislature continues to function properly.
It does not function pro-
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perly now. A legislature which functions
without an opposition, in a parliamentary
democracy, can hardly be said to be
functioning properly. I just now remember a
case when Mr. Vitthalbhai Patel when he was
President of the Central Assembly of those
days refused to allow a matter to be discussed
in the Central Assembly in the absence of the
Members of the Opposition party. So I feel
that if democracy is to function properly, then
at least an honest attempt must be made by the
Central Government to sec that the Members
of the Opposition parties also take part in the
proceedings of the Legislature.

Itisalli ty that the Opposition
must cooperate. I am glad that the Gov
ernment feels the need for the cooperation
of the Opposition. But I would request
the Members of ihe Government to realise
whether it is possible for anv opposition to
cooperate with the Government when the
leaders- of almost all the Opposition parties
are either underground or in jail. They
are either in jail or they are set ved with
cen.ii- and to save themselves
they are underground. We have arrested
more than 5,000 people and yet theic was
such a great havoc in Bengal yesterday.
That clearly indicates that to make arrests
is not the solution of the problem. To
deal with the situation with winch Bengal
and other parts of India are faced, more
careful ali*i needed to solve the
food problem, to look into the difficulties of
the common man—I should say, of the poorer
sections of the people. All possible efforts
must be made to foster peoples' faith in
democracy. It seems to me that peoples' faith
in democracy is being increasingly
undermined. It is undermined not only by the
Opposition Parties but also, and mainly, by
the Government, by its own behaviour. Tt is
no use saying that the Opposition is creating
these difficulties. Government has been
returned to power with an overwhelming
majority and if such a Government is not able
to maintain peoples' confidence and fails to
sustain peoples' faith in democracy, then it is a
failure of the Government and not the
machinations of the Opposition parties.

SHRI P. K. KUMARAN (Andhra Pradesh) :
Mr. Vice-Chairman, I want some concrete
information from the hon. Home
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Minister. He has made a very safely

statement in which he has said that he had
predicted that the situation would deterio
rate and that he is satisfied that his predic
tions have come out true. It is well known
that the situation in Bengal had been ab
normal for the last several days. In the
Bengal Assembly fist-fights have been
going on between the Members of the
Opposition and the ruling party and a
Minister slaped a Member of the Oppo
sition. He was later on arrested under the
Defence of India Rules and put in jail.
The Government knew pretty well about
this. It was declared long long ago that
there would be this demonstration on the
10th. Thousands of people were arrested
and the people, whom the Government
thought would be able to mobilise the
people, were put in jail and yet the people
came out in action. The action was very
peaceful till 3.30 in the afternoon. I want
to know specifically the reasons why this
peace fulness deteriorated after 3-30 p.m.
and who was responsible for this. The
Home Minister's statement does not say
anything about it. When Madam Prime
Minister visited Calcutta recently, she had
an appointment with a Member of the
Opposition, Mr Samar Guha, Secretary of
the PSP. She was to meet him and the
West Bengal Chief Minister knew that and
yet Mr. Guha has been put in jail under
the Defence of India Rules. It was well-
known , wanted to see him. After
knowing that the Chief Minister of West
Bengal has behaved in this fashion—he
prevented the Members of the Opposition
from seeing her—and after coming back,
she should have done something. Even
there, she should have gone to the jail to
see the Opposition leaders to find out the
actual position. This would have given a
healing touch to the wounded feelings of
the people of West Bengal. After having
come here, after having failed, I would
like to know what steps she took Io see
that the Central Government intervened in
such a situation as the State Government
there has been behaved in an abnormal
way. | would like to have some clari
fication from the Prime Minister also.

SHRI GANGA SHARAN SINHA (Bihar) : I
would like to know why some of the leaders
of the Opposition who wanted to meet the
Prime Minister were not allowed to do so.
Secondly, while she had
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been there, why did she not take the initiative
herself to meet the leaders of the Opposition
and have a talk with them about the situation.
We always hear that food should be treated as
a national question, must be solved as a
national problem. What was the difficulty that
prevented her from meeting the leaders of the
Opposition, those who were in jail? Besides
that, I would like her to assure this House that
in future she would take steps to see that such
provocative and complacent statements are not
made in this House or in the countiy as was
made by the Food Minister in this House.
When we were discussing the food situation in
Kerala, the Food Minister made the statement
that in Bengal everything was o.k. and that the
professional agitators are now unemployed
there, the same day, what was happening tn
Bengal and what happened the next day? I
think it was not proper on the part of the Food
Minister to have made such statements and |
think such provocative and complacent
statements are also responsible for creating
such situations. Will the Prime Minister see
that no such provocative and complacent
statements ire made in future?

SHRIMATI SHAKUNTALA PARANIJPYE
(Nominated) : The clarification I wanted to
ask for has been asked for by the two previous
speakers. I would like to know from the Prime
Minister as to what exactly happened in this
case. She wanted to ses the Opposition leaders
and I believe there was an appointment to see
the PSP Leader, Mr. Samar Guha. I would like
to know what happened. Did the Chief
Minister ask her not to see him? She made a
vety moving appeal last time she spoke. I
liked it very much and I was moved but 1
would like clarification on this specific point
from the Prime Minister.

SHRi ARJUN ARORA : Sir, I feel the
stage has come now when food should be
taken out of the arena of party politics and I,
therefore, appeal to the Prime Minister to
make a definite and purposeful to make the
food policy an all-party policy. In the case of
Bengal, Sir, I feel the stage has come when
the Centre must intervene to see that rigidity
is given up both by the Government of West
Bengal and by the Opposition parties. The two
parties in Bengal, the Government  and
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the Opposition, should be brought around a
table to evolve a common policy of supplying
food to the people of Bengal. We know from
past experience that the food situation in
Bengal can be very bad use much harm. That
eventuality must be avoided and that can be
done only if the Centre intervenes to persuade
the West Bengal Government and the Oppo-
sition parties to give up rigidity and sit
together in a calm atmosphere.

Dr. M. M. S. SIDDHU (Uttar Pradesh) :
Some hon. Members from the Opposition
have pleaded with an injured innocence that
had the Members, of the Legislature in
Bengal been not arrested or had things in the
Bengal Assembly not happened as they in fact
did, things would have been other-Who is
responsible for the dignity of the Speaker or
the Chairman ? If we believe in democratic
principles, then there is no reason why the
Mace should be broken or taken away by one
section of the House. . . .

[Interruptions.)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) :  Order please.

DR.M. M. S. SIDDHU : ... if the
people do not believe in the democratic way
of life, in the authority of the Speaker, for
them to talk of the conduct of the Chief
Minister or to ask whether life was more
important than property is. I should say, a
mere mockery. [ am reminded of a saying:

“FWAT FIT FEgTH 17 Tz
ot WrE iR : 9 T AT AT T
Mo UHe UHo OFo f-f:‘r'{ : 47 a1 M

AT FT9 £ AT AT AT AW A
frgr w73 2\ T ST AT oA
o e . ‘F '-!‘.
fi M= wOET £/ 1y .

Dr. M. M. S. SIDDHU : Sir, the question is
whether these widespread disturbances, the
way they have beea organised .

SHRI D. L. SEN GUPTA : They were not
organised. They were spontaneous.
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SHW G. MURAHARI: Probably they were
organised by the Congress Government. That
is possible.

DrR. M. M. S, SIDDHU : If the distur
bailees were spontaneous, then I would
like to say that they were organised for a
very long time because there is a simila
rity ... [

SHRI D. L. SEN GUPTA : That is because
of scarcity of food.

Dr. M. M. S. SIDDHU : It is not the food
policy which made the people burn property,
it is not the food policy which should make
people remove the fishplates.

(Interruptions.)

THR VICE-CHAIRMAN (SHRI M. P.
BHARGWA) : Order, order, Mr. Murahari, you
cannot continue this running commentary.

DR. M. M. S. SIDDHU : As a matter of
fact, it is the mentality of hon. Members
which is responsible for such things because
they want to create

{Interruptions.)

THE VICE-CHAIRMAN (SHRI M. P.
BILARGAVA) : Let him have his say. You have
had your say.

DrR. M. M. S. STDDHU : Tlie hon.
Members, who were responsible for declaring
the 'Bengal Bundh* must have seen to it that
conditions are not created in which
democracy cannot function. If they are not
responsible for democratic functioning, I
would like to say that they should not take the
name of democracy. Let them talk of
dictatorship or ... .

(Interruptions.)

The Defence of India Rules have not been
applied as hon. Members say. Only in a very
few cases has the court criticised this use. Can
anybody say that the Defence of India Rules
have been used in general against any
political party ?

SHRI G. MURAHARI : Yes, yes.
THE VICE-CHAIRMAN (Sma M. P.

BHARGAVA) : Dr. Siddhu, is this your clari-
fication ?
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DH. M. M. S. SIDDHU : I would like io ask
Government whether they would he firm hut
flexible in the sense of being humane anj not
permit those persons who are going to destroy
the very democratic way of life?

SHri  KRISHAN DUTT (Jammu and
Kashmir) : Mr. Vice-Chairman, I feel Mr.
Arjun Arora's suggestion can be taken up only
when the condition precedent js observed by
the Opposition.

SHRI M. N. COVINDAN NAIR : Then
why should it be taken up?

SHRI KRISHAN DUTT : 1 honestly feel
that the peace of the country, the prosperity of
the country and the good name of the country
are the common responsibility of the
Government and the Opposition alike.
Therefore in the name of the country's peace
and prosperity tke common man and the entire
House, 1 believe, will expect the Opposition
leaders to condemn the incidents of violence
and lawlessness that have recently occurred in
West Bengal. Up to the present time T have
noted that not even once has any Opposition
leader  publicly condemned  whatever
deplorable and sad events have occurred in
West Bengal'. Therefore if they have any
respect for the feelings of the common man in
the country, if they have any respect for
democracy, if they have any respect for the
well-being and the good name of the country,
it is the duty of the Opposition to rise tc the
occasion, forget the past and look to the
future. And they must at least appeal to the
lawless elements or if they have no connection
whatsoever with them, it is all the more reason
for them to say publicly that they dissociate
from whatever sad happenings that have
happened there and condemn them
unconditionally. That is the first condition that
must be satisfied before the hon. Prime
Minister can be asked to intervene.

Secondly, I would appeal to the Govem-
ment also. Let the past be buried and to set
matters right in the future some positive action
must be thought of in consultation with the
leaders of the Opposition here and then after
joint consultations if a course is found out that
should be taken up and no stand on prestige
should endanger the interests of the country.
But of one thing I am absolutely clear that no
Govera-
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ment worth the name can bow to or be cowed
down by elements of lawlessness and so 1
appeal to the Government to be stern and deal
with a firm hand all elements of lawlessness.
If in the name of enquiry or in the name of
release of prisoners they pin their faith on
inciting further violence and lawnessness in
the State that effort must be stemmed in the
bud.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I would request Members to be
brief because we have spent quite a lot of time
an this question now. Mr. Gujral.

SHRI. I. K. GUIRAL (Delhi) : Sir, . . .

Suri D. C. MALLIK (Bihar) : May I say a
few words ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : No, I have called Mr. Gujral.
Please take your seat.

Surr 1. K. GUJRAL When in the
beginning of the session a demand was voiced
here for the withdrawal of the emergency I
have been one of those who started it because
we felt that the emergency has outlived its
utility and it should be withdrawn. But it is
very unfortunate that when it looked possible
that the emergency would be withdrawn some
steps should have been taken in Bengal which
have set that move at naught and which have
given a setback to all of us who have been
trying to support that move. I am sorry that my
friends in the Opposition instead of realising
that the best way for having the emergency
withdrawn was to make it look completely out
of date and continue to observe peace, they
have tried to create an illusion which is abso-
lutely different from the reality. The illusion is
that that very conspiracy of which Mr. Nanda
mentioned when he spoke of the DIR earlier—
he said that there is a conspiracy of the Left
Communists to try and create a situation in the
country which will encourage tlie enemies of
the nation—is tried to be encouraged behind
the veil of food situation. The food situation in
the country has been debated here and .

SHRIP. N. SAPRU (Uttar Pradesh) : I do
not think you can prove . . *
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SHRI I. K. GUJRAL: If Mr. Sapru believes,
as Mr. Kumaran wants him to believe, that
there has been no mobilisation, if Mr. Sapru
believes, as the Opposition wants him to
believe, that there has been no hand behind
this and that all these have just happened
spontaneously, 1 think Mr. Sapru, with all
respect to him, is being extra-judicial-minded,
which he is entitled to be, without seeing the
evidence. And evidence he must not ask only
one party to produce; he must judge what the
result of the circumstances might amount to.
What they are asked to believe is that there is
some difficult food situation. I admit that the
food situation should improve and we are all
endeavouring towards that. But the point that
arises is this. Does it happen that a hungry
man travels twenty miles to remove the fish
plates; does it happen .

SHRI M. N. GOVTNDAN NAIR : I am now
convinced that the hand of somebody who
does not want the DIR to be lifted is
behind all this.

SHRI I. K. GUJRAL : If the food situation
were the problem then the leaders of those
people should have taken the action which my
friend, Mr. Govindan Nair, took.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA):  Well, Mr. Gujral, will you
come to the clarification ? What clarification
are you seeking on the Hone Minister's
statement?

SHRI I. K. GUJRAL: I want to potot out

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : This is not the tune for a
speech. Please come to your clarification.

SHRI L. K. GUJRAL : With this background
that the conspiracy does exist, with this
background that the veil of the food situation
is merely meant for furtherance of that intense
situation, may I ask the Home Minister that he
will agree to hold a judicial enquiry only after
the situation becomes normal, after everything
has become absolutely peaceful? To order an
enquiry before that would be dangerous to the
peace of the nation, not only in Bengal bat
everywhere else.
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THE VICE-CHAIRMAN (SHRI M. P.
BmRGAVA) : I am very sorry I wiH not be
'able to call other speakers. I will call upon the
Home Minister now.

SHRI GULZARILAL NANDA : Mr. Vice-
Cbairman, I have listened with great care to
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7= all ihe observations made from both sides of tne
House. I believe for the sake of this country, this
dear country of ours—we all can and should agree
that the conditions which we are facing today, the
situation with which we are confronted today are
not good at all. having also regard to the fact that
the danger to our security also persists— we are
all very keen, Sir, that the state of normalcy
should be restored as speedily as possible.  We
are quite determined that this state of tension
should cease and the sooner all disturbances
should come to an end the better, because no good
is coming to anyone at all and anything that is
possible for this Government to do in this
Minister has
this all the time in her mind—will be done. I
might say one word in connection with the
Bengal Government and particularly Prafulla
regarding whom there is a general
consensus that he is not the man who is out to
cause harm to anybody. Therefore, in spite of

- that, if all these things ar© happening, there must

be something deeper, something beyond his

' capacity, than to contain these things by simple
r goodwill.

Now, the problem originally was food,
the difficulty regarding food. Tf il could be that
the sufferings caused to the people—because of
non-availability of food in certain circumstances
for some people—would be mitigated by this
kind of action, well, then it would be a different
matter, but it is certain that these things wiH
aggravate not only the difficulties In respect of
this matter, but also other difficulties of numerous
other varieties would be added, superimposed on
them. Then, why should anyone think of indulging
in these things ? Of course. I will be told, 'No, it is
the Government which is instigating all these
things and that the Opposition has no such
intention, no such purpose and no hand at all'. It is
very strange that Government wants to have
property in railway stations destroyed, offices
destroyed, all those costly places set on fire, a
polite sub-inspector killed and an assistant sub-

inspector done to death on the spot. Why should
Government do all these things  ?
{Interruptions;) But then, who wants, who

thought that the young bov who comes in the
street is going fo be kil'ed ? Government does not
want such things to happen because the
Government is trying the hardest to prevent these
things. We cannot be blamed for this. Why is it
then ? The question was very sinister. Motive is
being imputed to Government that because
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we are moving towards a relaxation oi! the
Defence of India Rules and something further
than that also, and then somebody comes in
and says in order to thwart that purpose, it has
set this thing in motion.

SHRI G. MURAHARI: Yes.

SHRI GULZARILAL NANDA : That is so,
is it ? Well, Sir, I might then put it the other
way, that there are some people who have a
certain strategy. We were asked : Is it life or
property which is more valuable ? Why are
we allowing these people to be killed,
allowing people to die ? I may say that some
people for the sake of promoting revolution of
a certain kind have designed it. It is part of
their philosophy that these things have to be
achieved only at the cost of a large number of
lives.

(Interruptions.)

SHRI G. MURAHARI : A very cheap reply.
It does not behove the Home Minister to talk
like this.

SHRI GULZARILAL NANDA : The Home
Minister knows these facts and, iherefore, he
talks.

SHRI M. N. GOVINDAN NAIR : Do not
invent revolutionaries.

SHRI GULZARILAL NANDA : Not all
kinds of revo'utionaries, but there are some
for whom revolution can only be brought
about by the sufferings of a large number of
people and large-scale death. That is what it
is. Although they would like the DIR to be
removed by the Government, they could nol
resist the temptation, which had presented
itself, and they wanted to exploit the situation
that was there. They went about in their own
old way of creating disturbances.

SHRI M. N. GOVINDAN NAIR : I would
have accepted it, if after the first shot, when
that boy died, you had cared to institute an

enquiry.

SHRI GULZARILAL
coming to that.

NANDA : I am

THE VICE-CHAIRMAN (Sim M. P.
BHUIGAVA) : Let him finish.

SHRIGULZARILAL NANDA. We
would also like the Legislature to function
normally. M27RS/66—5
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SHRI G. MURAHARI: The fact is that you

cannot deal with your Chief Minister*

SHRI GULZARILAL NANDA : Then, is it
the way ? Is it at all the desire on the part of
those friends who have brought about the
functioning of the Legislature to this pass ?
The Finance Minister could not proceed with
his speech. His papers were snatched. So
much had been done. It is well known. It is a
matter of shame for all of us that such things
should happen in thi? country, whereby
democracy inside the Legislature and outside
in the streets is just brought to a standstill. It
is being disrupted. Now, we want this to . . .

SHRI M. N. GOVINDAN NAIR : When
you make mention . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Govindan Nair, nobody
interrupted you. Try and please have patience
to hear what he has to say.

SHRI M. N. GOVINDAN NAIR : [ am very
patient, but I would expect the Horn*
Minister to be more impartial when he speaks
about the happenings. He should also say that
the Minister slapped a Member. Put forward
both the things.

SHRT GULZARILAL NANDA : It is not
that a member of the Government is incapable
of making an error. I do not know what
happened there, in what circumstances, in
self-defence or what. I do not know. Sec all
the series of things that have happened and if
any person has done anything wrong at this
stage, we will look into that also. But see the
plenty of things, all the incidents and take
them together. Could anybody justify it or say
a word in defence of all that ? Now, why is it
that violence occurred ? Well, you put all the
series of incidents together, piece them
together and you wiH know. I do not want to
go into the details, but I am coming to this
important matter. Why is Government rigid ?
Why does it not come to some way of dealing
with it, with possibilities of culminating this
bad situation ? I am sure there should not be,
there will not be and there cannot be any
rigidity on the part of the Government. There
is no question of prestige at all—I can assure
hon. Members—and also I am quite sure that
the Chief Minister of West Bengal is not
capable of standing on any point of prestige. |
know ft. But the
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point is this. We want to see that things return
to normalcy, but in what manner ? Somebody
then says or puts down conditions for the
return of normalcy. Then, it has to be
considered whether taking certain course is
really going to bring back peace and stability
or following that course is itself going to
reinforce all the tendencies, all ihe trends and
forces of disruption in the country and many
things worse. Why was this 'Bundh' ordered ?
It was asked whether we could predict things.
I say we can predict it—certainly I have been
in the labour movement for many years.
{Interruptions.) Now, 1 know when we
ourselves initiate certain processes, when we
see in motion certain series of steps, then what
happens ? People are brought into the streets
and then they are all the time being instigated.
They are all the time being told that the
purpose is to paralyse this Government. This
is the purpose and they will not be satisfied till
this is done. But we will not allow that to be
done. The whole purpose is to paralyse and
this is not going to be allowed to be done.

SHRI G. MURAHARI: Nobody is doing it

SHRI GULZARILAL NANDA : 1
(alking from the knowledge of things.

am

(Interruptions.)

SHRI P. K. KUMARAN : He has always
been knowing so many things . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Kumaran, order, order.

AN HoN. MEMBER : He always has «xtra
knowledge and we want a judicial enquiry.

SHRI G. MURAHARI : Let him place the
facts before the House.
(Interruptions.)

THE VICE-CHAIRMAN (SHRI
BHARGAVA) : Order, order.

SHRI GULZARILAL NANDA: What
should be done, that is the point. We have
been trying to come to that, but we have heen
prevented from really doing anything about it.

HoN. MEMBERS : No, no.

M. P.

[RATYA SABHA]

re disturbances in

connection with Bengal B

SHR1 GULZARILAL NANDA : You im-
pose impossible conditions. There has to be a
reciprocal attitude certainly for this purpose
and on our side we are feeling very unhappy
about it. We want to go to the utmost length to
see that this abnormal state of affairs comes to
an end as soon as possible. There should also
be a similar purpose, and I hope that things
have already gone so far that everybody
concerned will realise that we should not now
trifle with the lives of the people. Those who
are doing it should know that this Government
has a responsibility to the people. They have
put it in power for the purpose of protection of
their lives, and no Government will be worth
the name which does not use all its strength
which it has in order to secure the lives of the
people. It is only for the discharge of that
elementary duty of the Government that things
have to be done. That is the explanation of
whatever had to be done.

The question was raised about the respon-
sibility of the Centre. I do not know whether
the hon. Member has practised law or not, but
it is a very elementary thing in the Criminal
Procedure Code. There is no need for any
District Magistrate to wait till the Centre
orders him to make use of the assistance of
the Army.

Pror. M. B. LAL : I did not wish to
intervene at this stage especially when the
Government was good enough to hear me so
patiently. But 1 would like to say this that
section 30 of the Criminal Procedure Code
allows the district authorities to use lawfully
Armed Forces if and when necessary for
maintaining law and order. It did not oblige
the Central Government to allow the District
Magistrate to use the Army the way he chose.

SHRI GULZARILAL NANDA : Then the
question was raised about his being autho-
rised. Certainly the Chief Minister has the
responsibility for law and order in the State.
Whether it is the District Magistrate or it is
the Chief Minister, acting in their own
discretion on an assessment of the situation
which they have to face from hour to hour.
they are directly on the spot, they have the
legal power to do so. They have been
authorised, vested with the power. Neither is
there any requirement nol is there any need to
refer to the Central Government.
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I herefore, the Central Government does no
come into it at all.

SHRI DEBABRATA MOOKERJEE
(West Bengal) : Not only a Magistrate of tlig
highest rank but a Magistrate of the second
class or third class has the power. That is thg
clear law. There 1is no constitutiona
conundrum, none at all. There are six sectiong
of the Code of Criminal Procedure which dea!
with such a situation. [Interruption.) Only six
sections of the Code are relevant. No reference
need be made to the Chief Minister, certainly
not to the Home Minister nor to the Primg
Minister nor to anyone in this wide widg
world. A Magistrate of the highest rank
present can in the exercise of his discretion
deal with the situation. That is the law as i
stands. The words "military force" were therg
in the Code before the year 1952; we have had
the Constitution functioning since 1950 and
we made the amendment in 1952 deleting thg
words "military force" and used instead thg
expression "Armed Forces" giving power tq
the three branches, the Army, Navy and Ait
Force, to come and help in the restoration of
order.

SHRI M. N. GOVINDAN NAIR : I want to
seek a clarification.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You cannot seek a clarification
from another Member.

SHRI D. L. SEN GUPTA : Sir, just by way
of clarification in the speech of the Home
Minister, I shall be very brief. All credit to
this movement has been given to the Left
Communists. But on the 17th February, that is
to say after the incidents of the 16th at
Basirhat, the West Bengal Government gave
the credit to the Right Communists. So the
Government has two minds. Sometimes they
say Right Communists, and sometimes they
say Left Communists. I would only request
the hon. Home Minister to appreciate that if
anybody is to be blamed, it is the entire people
of West Bengal, neither the Left Communists
nor the Right Communists but the entire
people of West Bengal.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): This is no clarification.
Order please. The Prime Minister.

[11 MAR. 1966]

re disturbances in 2930
connection with Bengal Bundh

THE PRIME MINISTER AnD MINISTER
OF ATOMIC ENERGY (SHRIMATI INDIRA
GANDHI): Mr. Vice-Chairman, I am going to
take only a couple of minutes of the time of
the House, and. there is nothing much to be
added to what the Home Minister has already
said. But since name has been brought in and
certain words were used, I v/ant to clarify the
situation.

1 am supposed to have used the word
"helpless". I want to make it quite clear that I
did use this word but not in the sense which
has been attributed to me. I said that in view
of the stand taken by the opposition, in view
of their deliberate plans for violence, I was
helpless to intervene in the matter. It is true
that when Shri Samar Guha asked to see me—
it has been my normal practice from before,
which I intend to continue, that, I meet
everybody who comes to see me—when Shri
Samar Guha asked for an appointment, I told
my Secretary I would see him. We did not
know at that time that there was already a
warrant against him, which was in the hands
of the subordinate officers who in turn did not
know about my appointment. Therefore, he
was arrested in the morning. I was not in
contitct with him directly and nobody told me
about this. No other opposition leader asked to
see me except Shri Hiren Mukherjee whom I
did see.

I take grave objection to some of the
allegations which have been made here from
the opposite side of the House against tlie
Government. Many sad things have happened
in Bengal. I said here earlier and I would like
to repeat that we have the greatest sorrow for
the families who have lost people, whose
members have been killed in the firing. No
Government likes to resort to firing and
certainly we do not. But when I went to
Calcutta and when I heard the sort of plans
which were afoot and which were later proved
to be correct, what was expected did happen. 1
was asked whether the Army should be called
in. Whether it is constitutional or not I do not
know, but I was asked and I did agree that if
trains were attacked, the Army should be
called to protect the trains. Trains were
attacked. Now as the Home Minister has
pointed out and other Members have pointed
out, the Government's primary responsibility
is not only to provide the necessaries of life as
far as possible and as far as they can to the
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[Shrimati Indira Gandhi.] people but to see
that law and order is observed. If you do not
have law and order, none of the other things
can be done. You cannot provide better food
or other necessaries. If you have chaotic
conditions in Calcutta City or anywhere else
in West Bengal, then you cannot
simultaneously say, "have a national food
policy" or "give more food". It is just not
possible. Therefore, the first thing is to have
normalcy. 1 have appealed to Members
opposite, I have met the Members who come
from West Bengal of the opposition, and I am
prepared to meet anybody else who wishes to
come and see me to discuss this problem; but
first some kind of way has to be found in
which conditions can return to normal. While
there an people who are advocating violence,
it is no use debating who is responsible. There
was a very definite call made for the "Bengal
Bundh". It was not a secret call. It was a
public call, an open call. Although, as the
Home Minister has mentioned, in a statement
you can say that you want this to be peaceful,
we all know how peace is broken, how things
get into violent hands. Now we must all
endeavour to get the situation back to normal.
In spite of all the things which have been said
about the Chief Minister here, I would like to
assure the House that he is not maintaining a
rigid attitude and he is genuinely trying to find
a way out and to meet whoever it is possible to
meet. | hope that with cooperation from all
sections of the House, we can face the
situation. The situation is a bad one. I have
already told tlie House that the food situation
is an extremely critical one. It is no use
saying, give more food when the food is not
there. We have to try and sit together and find
some way in which there can be better
distribution; where there is greater hardship, it
can be alleviated. But it cannot be done by
having this kind of strike or by destroying
Government property or by inciting people to
this kind of demonstrations. All the energies
which could have gone towards solving cer-
tain local problems are diverted to these other
things. And with the best of desire or
willingness, they have to be diverted to this
until, as I have said, the situation comes back
to normalcy.

Shri Arjun Arora mentioned about a
national food policy. I have myself talked
about this and I am very keen to have it.

[RAJYA SABHA]
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But I am sure he knows, as ofher hon.
Members know, that amongst the hon. Mem-
bers of the Opposition, there is not one view-
point on this. There are perhaps as many
view-points as there are Members. And
therefore, although we want to get together on
this and we want to have suggestions from
them, it is not easy to find one policy which
will be acceptable to all.

SHRI M. N. GOVINDAN NAIR : What
about that side ?

SHRIMATI INDIRA GANDHI: This side
also, of course. That is all.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : We go over to the non-official
business. Dr. Siddhu.

AN HoN. MEMBER : What about the
judicial enquiry ?

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) : | have called the next Member.
Dr. Siddhu.

RESOLUTION RE APPOINTMENT OF
A COMMITTEE TO REVIEW THE
WORKING OF THE COUNCIL OP

SCIENTIFIC AND INDUSTRIAL
RESEARCH—-con td.

Du. M. M. S. SIDDHU (Uttar Pradesh):
Sir, the question before us is whether the
House is of opinion that a Committee be
formed to review the working of the Council
of Scientific and Industrial Research. 1 have
carefully gone through the speech of the hon.
Education Minister and after reading it, I felt
disappointed because he did not go into the
depth of tbe problem, which is before the
CSIR.

(THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) IN THE CHAIR]

The first question before us is whether the
CSIR Laboratories are solving the problems
which are before the country, whether they
are trying today to implement, supplement,
correlate research work in the various fields. I
would like to say firstly that the difference
about the ratio between fundamental and
applied research work has been a matter of
grave concern to thii House and outside. In
the earlier Review-



